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Hyderabad Metropolitan Development Authority

hmday” .. Lakes Protection Committee, HMDA
Groweg Gl W 2™ Floor, Swarna Jayanthi Commercial Complex, HMDA, Ameerpet, Hyd.

Proc No.02273/HMDA/LPC/NGT/0O.A.NO.3/21/2021 Date:$7.08.2023

Sub: HMDA-Lake Protection Committee (LPC)-0.A.N0.3/21-Suo Moto
case by Hon'ble NGT, Chennai (SZ) based on News item
published in “The Hindu, dt: 06.12.2020 under caption lake
encroachment in full swing at Mazid Banda” - W. P. No.
11211/19 - Filed by Raju Yadav and another - W. P.
No0.14410/23- Filed by Shaik Ibrahim and others - Mazid Banda
lake- ID. No. (3752) - Kondapur (V) - Serilingampally (M) -
Ranga Reddy (D) - Final Notification of Mazid Banda lake - Req -
Reg.

Ref:

1. Preliminary Notification of Mazid Banda Lake issued by LPC,

HMDA, No.1404/HMDA/EE (L&P)/2013-14/10,dt.23.07.2014.
2.0rder of Hon'ble NGT, Chennai (SZ) in O.A. No. 3/21, dt.

06.01.2021.
3. Order of Hon'ble High Court in

WP.No.11211/21,dt.14.11.2022.
4. District Collector, Ranga Reddy District. Lr. No. LP/68/21,

dt.12.05.2023.
5.0rders of Hon'ble NGT. Chennai (SZ) in O.A. No. 3/2021,

dt.25.05.2023
6.0rders of Hon’ble High Court in WP.No.14410/23

dt.09.06.2023.
7.This Office Lr.No.14410/HMDA/LPC/23dt.30.06.2023

addressed to  petitioners in  WP.No.11211/21 and

WP.no.14410/23.
8.This Office Lr. No. 02273/LPC/OA.No.3/21/HMDA/2021, dt,

13.07.2023, addressed to Sri. Sai Krishnan, SC, NGT, Chennai

(S2)
9.EE, NTD, Lr. No. EE/NTD/1196, Dt: 10.08.2023.

% %k XKk %k

Lake Protection Committee was constituted vide G.0.Ms.No.157, MA &
UD Dept., Dt.06.04.2010 in compliance of the orders of the Hon’ble High
Court in W.P.N0.9386/2007, Dt.02.02.2010 for preservation and protection

of lakes in HMDA area.
As per the instructions of Metropolitan Commissioner, HMDA and

Chairman, Lake Protection Committee, a letter bearing No.613/LPC-
Cell/HMDA/2013, dt.11.10.2013 was addressed to the (7) District Collectors
to provide details of lakes which are under HMDA purview in their
jurisdiction and as per the list provided by the Joint Collector ,Ranga Reddy
District Lr. No. H/2112/13.dt.24.12.2013, Mazid Banda falls in Ranga Reddy
district.

Originally a list of 501 lakes were existing in old HUDA and MCH areas
and out of these 501 lakes, around 176 lakes existed in present GHMC area.
The HMDA identified 455 lakes inside ORR with the help of NGRI and Mazid
Banda lake is one of said lakes with SI.n0.377, ID.No.3752.

As per the draft guide lines for fixation of FTL of Lakes, Irrigation
Department has surveyed and prepared FTL map of Mazid Banda lake with
the services provided by M/s. AARVEE Associates Consultants. Based on the
certified FTL map submitted by Irrigation department along with cadastral



ma

Rerﬁoatr;dst::s;l:]ater spread area of satellite imageries procured from Natioha| 2
at-1990. 2002 g ggze(r)\cy (NRSA) for ('3) different time periods (Time Series
Banda Lake o ;3 071220)i4HM'DA has issued Preliminary Notificationiof Mazid
website as per tl;e .FI'L vide reference 1st cited and uploaded m.HMPA
Department calling f b(ca('jas“al maps as submitted by the Irmgatior
(30) days fromg' or objection f.ror.n public, if any ,within stipulated time of
Committee, HMDA lls\ls:eb'Of t.Prellmlnary Notification by Lake Protection
time ie., 3(; daye f.rom ?hleg lton vaas rgce?lved fron'”l anyone within stlpulateq
Raju Yaday filed & re e atet(.) Preliminary Notlﬁcatlon..Nevertheless, Sri
remieve Bl satin Im;c)jret:sen ation dated: 20.07.2015 wutth a request, to
{55, g 350 and 165 oKandextent .of Ac. 400 guntas in Sy. Nos. 123,
Reddy D,istrict o ITM on apur.V|II.age, Serilingampally Mandal, Ranga
S 7 201(;mH DA npt|f|cat|on No.1404/HMDA/EE(L&P)/2013-

,dt.23.07. . He further filed WP No.11211/19.

Meanwhile, based on news item published in 'The Hindu’, dt.
06.12.2020 under the caption “Lake encroachment in full swing at Mazid
Banda”, the Hon’ble NGT, Chennai (SZ) has taken up Suo Moto case No.
Q-A-N0-3/21 and passed orders vide reference 2nd cited dt.06.01.2021 for
inspection of encroachments by a joint committee comprising 1) District
Collector, Hyderabad District, 2) A senior Officer from Irrigation and CAD
Department, Hyderabad 3) Commissioner, GHMC 4) A senior Officer from
HMDA 5) Senior Officer from Lake Protection committee 6) A senior officer
from TSPCB and to submit report on (or) before 20.05.2021.

Accordingly joint inspection was conducted on 06.05.2021 by Revenue
Divisional Officer, Rajendra Nagar Division, Scientist from C/DD, SEE from
TSPCB, EE,NTD on behalf of GHMC, EE, LPC, HMDA in which it is observed
that a surplus course from Kudikunta i.e., upstream tank to said location has
been obstructed, encroached and diverted due to construction of a group of
apartments along Kudikunta natural course on downstream and on the
ground a nala boundary was existing but there are no traces of tank
appurtenant components like bund, sluice and weir and further it is observed
that a huge quantity of graval is stagnated adjacent to the surplus course
passing from Kudikunta to Gopi Cheruvu causing blockage of free flow of
surplus course.

While that is going on, WP.No.11211/19 was filed by Raju Yadav and
another which was disposed of by the Hon’ble High Court on 14.11.2022
directing the respondents to consider the objections of the petitioner’s
dt.20.07.2015 and finalize the same within (3) months. In the said
representation, the petitioners requested to remove their patta land to an
extent of Ac. 4.00 guntas in Sy. Nos. 123, 125, 145, 128 and 143 in
Kondapur Village, Serilingampally Mandal, Ranga Reddy District from HMDA

notification No.1404/HMDA/EE(L&P)/2013-14/10,dt.23.07.2014.
On dt.06.01.2023 vide Ir.No.2118/HMDA/LPC/2019 addressed to the

District Collector, Executive Engineer, Irrigation (NTD) to take necessary
decision to finalize the same as per the Hon'ble High court order in

WP.N0.11211/19.
The Expcutive Engineer, (Imigation) NTD dt.16.02.2023 informed that there are traces of

m:s&und‘mwkintopo:ﬁut&ut,tﬁmimom:rtmaqftauﬁappmnmwtum%sﬁdu
and weir and further informed that the Mandal surveyor fias demarkgted the above lands and
m&ndttefnpoﬂabngudtﬁﬁmubns@uﬁmﬁngtﬁataspatﬁcviﬂagemaptﬁmisw
Wcﬁemwanfamﬁpﬂdngtﬁmugﬁaspﬂtﬁe%posﬁuﬁuﬁem@hdhn&qf?(pnd’apur
(V), Serilingampally (M) and on ground there is stagnant water resembling small Runta.



Vide reference 4th cij
: Cited, dt: istri
Reddy District has reported that 12.05.2023 the District Collector, Ranga
.“plftﬁt X °y .
_ quU“'?::; of Expcutive Engineer, NTD, Lr. No. BE/NTD/2023/255, dt.16.02.2023
wﬁmmgw" e wrgﬁed.mtﬁ:wqqflnﬁaTopo:ﬁmMﬂﬁmwtﬁatamﬁ
; tﬁﬂmghmﬁ‘{ m@ectﬂ:cafwnanlitﬂrmhm[wmeﬁu&ma&:mudanlfmu{daﬂgtﬁc
:M"él‘:“d zwwq’am#mnmmmm:mfmﬁuﬁum
M?aﬂ‘mm.t: charging into the stream. There are traces of cross bund available in Topo sheet but
is no exystence of tank appurtenant structures like sluice and weir”,
, The District Collector, Ranga Reddy District further reported that vide
r.no. B/701/19,dt.2/23, Deputy Collector and Tahsildar, Serilingampally

Mandal has informed that.,
as per revenue records ie., Kfiasra @afiani, the land in Sy.Nos.123 to 126,128,130 to

133,136 to 145 are classified as patta lands and Sy.No.127 is classified as Mafi Inam land and

Sy.n0.129 is classified as Chouta Inam."”
On the other hand, the Hon’ble NGT, Chennai (SZ) in 0.A.No.3/21 in

its orders dt. 25.05.2023 directed HMDA to issue final notification of Mazid

Banda lake within (2) weeks and posted the case on 18.07.2023.
In compliance, Convenor Lake Protection Committee, HMDA has

addressed a Lr.dt:29.05.2023 to Revenue and Irrigation Officials to attend
Meeting on 30.05.2023 to discuss the Final Notification of the Mazid Banda
lake (Lake I D-3752) as per the Hon’ble NGT orders (SZ).

. Accordingly the Executive Engineer (NTD) Tahsildar (L®) Ranga Reddy District attended the
meeting. The executive Engincer (NTD) confirmed that the notified Preliminary Notification was
tafmintowm[emﬁanasﬁna[and'tﬁe'faﬁ:lﬂar@@),Rﬁ,q)is‘t.,wasa.rkgd'tocompktetﬁe
quﬁcahbanCaJasm[mpiMMngtﬁemnwmummtsﬁoudngtﬁemtquand'hgﬁ‘er
area in prescribed proforma for Final Notification by 05.06.2023.

Further it is to submit that another WP.N0.14410/23 was filed by
Shaik Ibrahim and others which was disposed of by the Hon’ble High Court
on 09.06.2023 vide reference 6th cited directing this respondent to consider
the objections of petitioners dt.25.08.2016 and to finalise it within (3)
months putting all the concerned parties on notice. In the said

representation dt.25.08.2016, petitioners requested to earmark their patta
lands in sy.nos.131, 133, 137, 138 & 142 of Kondapur Vvillage,

Serilingampally Mandal, Ranga Reddy district as residential use.
Since the certified revenue statement is still pending in order to

comply the orders of Hon’ble NGT, Chennai in 0.A.No.3/21, dt.25.05.2023
as well as the need to comply with Hon’ble High Court orders dt.14.11.2023
in W.P.No.11211/21 and orders dt.09.06.2022 in WP.N0.14410/23 to take
action on the representations of petitioners dt.20.07.2015 and 25.08.2016,

Sri. Sai Krishnan, SC to HMDA, NGT, Chennai (SZ) was requested vide
reference 8th cited to obtain (3) months time from the Hon'ble NGT to

comply its order dt.25.05.2023.

As a result, the Hon’ble NGT, Chennai (SZ) directed HMDA to submit a
complete report on the final notification by 16.08.2023.

Therefore, the petitioners in WP.No.11211/21 and WP.N0.14410/23
vide reference 7th cited were requested to appear for hearing on 15.07.2023
with all the relevant documents in the Chamber of Convenor, lake Protection
Committee, HMDA. Another hearing was conducted with Irrigation officials

and advocates of petitioners on 24.07.2023.
d Irrigation officials and

After hearing arguments of petitioners an
perusing all the documents submitted by Revenue, Irrigation Officials and

petitioners, following observations are made.



@ Since their lands in Sy.Nos.123,125,145,128 and ¢ of Ac.4.00 guntas in
S S0
nquested to  remove the said (ands from @rebminary Notification
f;i‘“ﬂm@m(ﬁﬂymﬁ-ﬂ/laa23.07.2014 in respect of Mazid Banda

6. Since their lands in Sy.Nos.131,132,133,137,138 and 142 of Kondapur Village:
Seriingampally Mandal Ranga Reddy District are patta lands, it is requested to earmark,
the said lands as residential use.

¢ Acconfing to petitioners, the area was not a water body in 2004 as depicted by google
images but with the constructions at the surrounding areas in 2014, rain water, sewige
and other efffuents from neighbouring buildings started to accumulate due to blockage in
the natural out flow of water.

d MubnmchﬁutﬁattﬁeWugpmnﬁmanJLMmﬁmﬁﬁJ@tﬁm:ﬁw
tﬁattﬁmﬁa:ﬁmcu&ﬁuhbnan{tﬁmwa;mh@mkﬁngatanymiutﬁeam
covered by the draft notification and GHMC gave permission anfﬂg‘uﬂlﬂ'-'dtﬁ‘P["“ in
LRS and the construction in the downstream of the nala was started in the year 2009.

1II - Arguments of Irmigation Department:

a. In compliance to the orders of Hon'ble NGT, Chennai in 0.A4.No.3/21,joint inspection
was conducted by Revenue Divisional Officer, Scientist CADD,SEE, TSPCBEENTD,
Budda Bhavam and EE,LEC on d4.06.05.2021 wherein it is observed that a surplus
course from Kudi Kunta ie, upstream tank, at the location has been obstructed
,emuﬁdadﬁwﬁdabngtﬁa&wn&ryqu@bdhnd}duwwmmbﬁofa
group of apartments along its natural course downstream. The water that got stagnated is
due to open sewer drains discharging into the stream. On the ground there is existing a
Mhﬁmmfat)&uttﬁmmnotmcantdn&,appwtmntwmpmntsﬁkgﬁunésﬁuu
and weir at that location. There is a fuge quantity of graval stagnated adjacent to the
surplus course passing from Kudikunta to Gopi Cheruvu which causes the blockage of free

Sflow of surplus course.

6. In comphance to the orders of  Hon'ble High  Court in
VAP No.11211/19.d%.14.11.2022,another joint inspection was conducted on 28.01.2023 by
Irigation department and it is found that the surplus course passing from Kudikunta to
GOpiCﬁemwﬁuﬂinuﬁoﬁmuJJuemepingqumw[anfﬁou&feﬁabng
alignment of surplus course. Though alignment of surplus course is not shown in the
village map, it is shown in Survey of India (SOI) Topo sheet.

¢ PIL map of Mazid Banda is prepared according to the Lake Protection Committee
guidaines for fixing of L buffr zone of Lakgs.

£ During hearing field on 24.07.2023,Exgcutive Engineer, NTD informed that the land was
filled with water as of the 2020 Google map and the 2023 google image clearty shows
that the area fias been connected and that the Sy Nos. are falling within the FIL /Buffer
mqftﬁeh(;and’tﬁatauﬁowingontﬁetoposﬁuttﬁmwasa bund at the site where
the applicants claimed that there is no water body.

IIT -Arguments of Revenue Department:

a. As per Revenue records ie Kfiasra ®ahani, the land in Sy.nos.123,124, 125,
126,126,130,131,132, 133,136,137,138, 139,140, 141,142, 143, 144145 of
Seribingampally (M) are classified as patta lands .Sy.no. 127 is classified as Mafi Inam
and Sy.No. 129 is classified as chowta Inam.

6. s pervillage map, there is no Kunta exjsting in the subject land

¢. s per @reliminary Intimation report of ©y. Collector and Taksildar, Serifingampally (M),
patta lands may fall in FIL/ Buffer zone. It is not mandatory that the FIL/Buffer Zone

falls within Government lands onby.




p's ﬁ:pﬂtﬁemumeut:ﬁowbgtﬁemmqunmﬁmﬁ%hmﬂiﬁﬂfm

Banda Cheruvu are mentioned as below:
| FIC/Buffer Zone | Survey No. Expent in Acres
_ 1 2 3
Within FIL Area 114 0.08
115 0.06
116 0.06
124 0.03
125 117
[ 126 0.28
[ 127 0.02
1 128 1.04
[ 129 0.13
| 130 0.09
( 131 0.18
1 132 1.00
[ 137 0.08
l 138 2.09
1 139 0.04
L 140 0.04
L 141 115
l 142 114
L 143 0.14
L 14 0.24
L 145 0.02
L 146 0.04
[ 170 0.09
| In Buffer Zone 114 0.06
I | 124 0.04
! 125 0.05
I 126 0.02
{ 132 0.06
1 137 0.06
1 138 0.05
[ 139 0.05
l 140 0.02
| 141 0.05
| 143 0.02
' 144 0.03
| 145 0.04
; 146 0.05
[ 170 0.13
ABSTRACT
TOTAL FIL ARFA :@ Ac 1221 gts, TOTAL BUFFER ZONE ARFA : Acl33 gts,
GOV LAND : Ac.0.00 gts,, GOV, LAND : Ac.0.00 gts,,
PATTA LAND : Ac. 12.21 gts,, PATIA LAND : Ac.1.33 gts,,

Vide reference 9th cited, EE, NTD reported that.,

“Mazid Banda is a water body identified by NGRI, with an ID No. 3752 and accordingly the
physical survey was conducted with the M/s. AARVEEE Associates Consultancy who is engaged for
conducting FIL survey and demarcation of FIL boundary as per the FIL fixation guidefines
communicated by the LPC, HMDA vide Lr. No. 1677/LPC/Cell/HMDA/2013, dt: 28.09.2013.
During the reconoissal survey, it was noticed that there is an existing tank, bund with inlet channel
(upstream Kudi Kunta tank, surplus) and outlet channel (near Tataji Residency) and water spread.
Due to absence of surplus weir o sluice, the then EE, NTD has considered the FIL level as 1.20 m
below the highest level of existing bund and accordingly the FIL boundary survey was conducted on



10.05.2014 and demarcated FIC ; :
an extent of 12.520 boundary in the form of geo coondinates and amived the TIL 47 %0
.520 acres for which it attracts 9.0 m the rules engrafted in
G.O.Mfs. No. 168 MALUVD . buffer zone as per
, Dept., dt: 07.04.2012. The certi boundary map and
maps were submitted to the LEC, HMDA for issuing preliminary notification
on HDMA website for the general BC, HMDA for issuing pre :

o g public domain. Subsequentty L®C fas issued prefiminary
mtﬁwuon,fvf the Mazid Banda Lake FIL and Cadastral maps
MS;{?W#’:TMW?WWMWWMSu Yadaiah
e :’"ﬁm apprmlied‘ Hon'ble High Court vide W.®. No. 121211 of 2019 and

s of 2023, wherein the Hon'ble High Court ondered to consider the petitioners
S i ) e i e e
: 2020, the Hon'le NGT fias taken the case as suo moto case beaning
NGTOA No. 3/.21 and accondingly the joint inspections were conducted with Revenue, HMDA and
W;'h'fwwfﬁcﬁmwfnpmwmeﬂmmwm
MMWMWWMJWM 1:25000 scale of Survey of India Topo
Sheet C".G/K”/I) af'f“ is noticed that a stream (Kudi Kunta Surplus Nala) course is passing through
tﬁem@mdaz:t;manltﬁmﬁanwmmqfwﬁ;wmmqsozw, the type of
structures are denoted as masonry or rock fill, earthiwork, dams, weir, etc., as such there is cleary
ma&&rﬁdhdupﬂtfie.wpo:ﬁeetanfmmuwtﬁem boundary survey and map was
W&m{m the exjsting bund available on ground while preparation of FIL map by the then
Expcutsve ﬁngmfer. Further the Google satellite images are also showing the water different spread
areas of the Mazid Band tank for the last (2) decades.

Tmﬁert?tﬁm&ﬂdmdtﬁattﬁewmemﬁmaﬁonanfmmphnpym&dﬁytﬁe
JM/‘!Mmﬂmaymtmtaintﬁemdinﬁmaubnaﬁouttﬁenaﬂweoftﬁeﬁmf
and ﬁena basing on such land use certificates, master plans the applicants/petitioners cannot allege
tﬁdt@tfaﬂ?ge{pmpembsmmtwwmfﬁtﬁe@nof:aifﬁnﬁieq Mazid Banda Cheruvu and
the said contentions of the petitioners are not correct and denied. The petitioners shall not change the
nathoftlie land ue based on such land use certificates/Master plans issued by the HUDA
authorities. Further it is humbly submitted that the TIL of any tank, will not be fixed based on
FHUDA master plan since it may be amended time to time.

In view of the above said facts and circumstances, the source of the tank is clearly established
on ground as well as SOI toposheet (56/K/7/1) duly reflecting earthien bund/masonry dam with
stream course, Mﬁmﬁe&mmﬁbanﬂ‘ﬂﬂwn&ryfortﬁemﬁﬁdmmrh&pisfoneintﬁe
yafZOMinaceramwitﬁMﬁmﬁongmﬁﬁm(ie., with reference to bund) issued by the Lake
@rotection Committee. The grievance/objections of petitioners are incorrect and requested to process
the final notification”.

In addition, it is to note that as per the orders of the Hon’ble Supreme
Court in Hinch Lal Tiwari Vs Kamala Devi and others, dated: 25.07.2021, the

Hon’ble Supreme Court has observed as follows.,

“It is important to note that material resources of the community Gk forests, tanks, ponds,
killocks, mountains etc., are nature’s bounty. They maintain delicate ecological balance. They need to
hpmtectcd'forapmperand'liea[tﬁ environment which enable people to enjoy a quality Gfe which is
the essence of guaranteed rights under article 21 of the constitution. The Govemnment, including
Revenue Authonities i.e., respondents 11 to 13, fiaving noticed that the pond is falling in discuss,
should fiave bestowed their attention to develop the same which would, on the other fand have
prevented ecological disaster and on the otfier provided Getter environment for the benefit of the public
at large. Such whistle is the best protection against Knavish attempt to seck allotment in non abadi

sites”.
arguments,

In view of the above, after duly examining all the claims,
ubmitted by advocates of petitioners in WP.No.11211/19 and
enue officials, it is concluded

dav and another in their
| of their patta lands in Sy.

documents s
WP.No.14410/23, Irrigation officials and Rev

that the requests of petitioners Raju Ya
representation dated: 20.07.2015 for remova



205- 123, 125,. 145, 128, and 143 in Kondapur (V), Serilingampally (M),
anga Reddy Dist., from HMDA notification No.1404/HMDA/EE (L&P)/2013-
14/10, dt: 23.07.2014 and the request of the petitioner Shaik Ibrahim and
others in their representation dated: 25.08.2016 to earmark their patta
lands in Sy. Nos. 131, 133, 137, 138 & 142 of Kondapur (V), Serilingampally
(M), Ranga Reddy Dist., as residential use are heard, discussed and rejected
and considered to issue Final Notification of Mazid Banda lake following due

procedure.

Chairmén, LPC
&
Metropolitan Commissioner, HMDA.

%ﬁfl&lﬂ\’
To TR ’bquo%
Conamy” L P C :

1. Sri. Raju Yadav & another, H.No: 1-59-15/1, Masjid banda, Kondapur
Vvillage, Serilingampally Mandal, R.R. Dist., 500019.

2. Sri. Shaik Ibrahim & others, H.No:9-4-86/26, Salarjung Colony,
Tolichowki, Golkonda, Hyd - 500008.

3. Copy to the Commissioner, GHMC to take necessary action.



_ '
j\\\\\l\l/ Survey No's falling in the FTL area / Buffer zone as per the Revenue Records
FTL / Buffer Zone and Village Map Remarks in ﬂmmﬂﬂmnﬂmwﬁ ﬂoccﬁc_ cases | @
i ecords. In case WItn reasons
[P | edentin acres | e e mention ot
1 — 2 3 4 5
(B) In Buffer Zone | 124 0.04 Maraboina Durgaiah & others
Lb | 125 0.05 Buyya Bal Raj & Others
| 126 0.02 Muvva Rama Krishna & another
— 1 132 0.06 Shaik Umar Sab & others
|| 137 0.06 Shaik Umar Sab & others
138 0.05 Shaik Umar Sab & others
139 0.05 M. Durgaiah & others
140 0.02 M. Durgaiah & others
141 0.05 M. Vijay Kumar & others
143 0.02 Shaik Umar Sab & others
144 0.03 B Balraj & others
145 0.04 Singavarapu Leelavathi & others
146 0.05 M. Vijay Kumar & others
170 0.13 Imam Sab & others
ABSTRACT
TOTAL FTL AREA m : Ac. 12.21 gts., " TOTAL BUFFER ZONE AREA t Ac. 133 mnm:.
GOVT. LAND : Ac.0.00 gts., GOVT. LAND : Ac. 0.00 gts.,
PATTA LAND : Ac. 12.21 gts., PATTA LAND : Ac. 1.33 gts.,
B
WTE.@\n\oE‘Sm & Tahsiidar, DO, 1\4\ Distirct Collector,
/aﬂm.wz_m:nmav.‘_? Mandal.

ﬁmLx»vlm,u:? Cofector & Tahsida:
36n Lingampally Mandat
Ruangs Reddv Distrier

64

- 1D
N3

Rajendranagar Division.

Papge 2

Ranga Reddy District.
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LONGITUDE | LATITUDE | Distance | VILLAGE BOUNDARY —_——————
Al 78°209.072°E | 17°263.687'N 0 BUFFER ZONESmFROMFTLLNE  [55XY
A2__| 78°209.576°E | 17°283461°N | 16.465 i
A3 | 78°2010.10T°E | 17°283.27T'N | 16.529 LAKE DETAILS:
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NOTES:
1. ALL LEVELS ARE IN METRES.
2.DO NOT SCALE THE DRAWING.
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OF MAZID.
STATEMENT SHOWING THE DETAILS OF REVENUE SURVEY NUMBERS FALLING IN THE FTL AREA AND uc_..._“m_”MMM nmU 3752
BANDA CHERUVU OF KONDAPUR VILLAGE IN SERILINGAMPALLY MANDAL OF RANGA xmof
Survey No's falling in the FTL area / Buffer zone as per the Revenue Records —
and Village Map Remarks in respect of doubtfu
e b ‘ Ownership as per Revenue Records. In case with reasons
Survey No. | Extent in Acres Govt. land, please mention "Govt". e e
1 2 3 4 5
(A) Within FTL Area 114 0.08 M. Seetharama Rao & others e
115 0.06 M.V. Seetharama Rao & others —
116 0.06 M Seetha Rama Rao & others
124 0.03 Maraboina Durgaiah & others
125 1.17 Buyya Bal Raj & Others
126 0.28 Muvva Rama Krishna & others
127 0.02 Gandu Balaiah
128 1.04 Maraboyina Durgaiah & others
129 0.13 Mangali Pentaiah S/o Shivaiah
130 0.09 Buyya Bal Raj & another
131 0.18 Shaik Umar Sab & others
132 1.00 Shaik Umar Sab & others
137 0.08 Shaik Umar Sab & others
138 2.09 Shaik Umar Sab & others
139 0.04 M. Durgaiah & others
140 0.04 M. Durgaiah & others
141 1.15 M. Vijay Kumar & others
142 1.14 Shaik Umar Sab & others
143 0.14 Shaik Umar Sab & others
144 0.24 B Balraj & others
(A) Within FTL Area 145 0.02 Singavarapu Leelavathi & others
146 0.04 M. Vijay Kumar & others
170 0.09 Imam Sab & others
(B) In Buffer Zone 114 0.06 M. Seetharamaiah & others




